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CCP No. 252/02 
in 

DA No.161/00 

22. 7. 2003 

Hon• ble Mr. J•stice R.R.K.Tri,1adi, tl.C. 

Hon'bla Mr. D.R. Tiuari,A.M. 

\JS have heard Shri P. Barman, learned counsel for the 

applicant and Shri D.C.Saxena, learned counsel for the respondents. 
1' 

c/'-. """ ~tnis applic 8tio~filad under sectiol) 17 of the A.T. Act, 

1985, the applic8 nt has prayed to punish the respondents for 
u 

commit t ing contempt oft his Triwnal. the grievance of the 

applicant is that his represent at ion has not t:sen decided. 0 

In the order of this Tribunal dated 12.9.2002 passed in 

OA No.768/02 time of two months uas granted. Alonguith 

counker, a copy of the order dated 24.10. 2002 has t:sen 

filed as Annaxure-A-6 which is an order passed in pursuance 

to the order of this Tribunal. 

we do not see any reason to initiate contempt against 

the respondents. Accordingly, contempt ~roceedings are 

dropped. No order as to costs. 

A.M. v .c. 
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